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Ref: PGHPL-CERC-2026-001                                  Date: 30-April-2026 
 
The Secretary 
Central Electricity Regulatory Commission 
6-8th Floors, Tower-B 
World Trade Centre, Nauroji Nagar 
New Delhi - 110029  
 
Subject:  Procedure for levying the compensation charges for permitting the additional time to 

achieve the milestones – Comments / Suggestions 
 
Ref:             CERC Order in Petition No. 5/SM/2026 dated 15.04.2026 on the subject matter 
 
 
Dear Sir 
 
With reference to the subject matter and the Hon’ble Commission’s Order in Petition No. 5/SM/2026 
dated 15.04.2026, please find attached herewith our comments / suggestions at Annexure – I attached 
herewith for your kind consideration. 
 
Thanking You 
For Panipat Green Hydrogen Private Limited 
 
 
 
Kamlesh Gupta 
Authorized Signatory 
 
 
 
Enclosure:    Annexure I 
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Annexure – I 
 

Sr. No. Comments / Suggestions Rationale 

1 

It is suggested that the 
applicability of the proposed MEC 
framework may be extended to 
GNA grantees at the drawal end, 
including entities procuring power 
for Green Hydrogen production. 

The current framework predominantly addresses generation-
side delays, whereas drawal-side projects, particularly Green 
Hydrogen facilities, are also subject to construction timelines 
(including dedicated transmission lines and plant readiness). 
Extending the framework would ensure equitable treatment 
across categories of GNA users. 

2 

It is suggested that a limited initial 
period (e.g., up to 3 months from 
the scheduled start date of GNA) 
may be provided during which 
neither Milestone Extension 
Charges (MEC) nor mismatch / 
transmission charges are levied. 

Initial delays in commissioning of Green Hydrogen facilities 
may arise due to factors such as synchronization of 
electrolyser systems, balance-of-plant readiness, and 
associated infrastructure development. Providing a short 
neutral window would support smoother project stabilisation 
without materially impacting the grid. 

3 

It is suggested that, in cases where 
extension of milestones is granted, 
the treatment of GNA start date 
and associated mismatch / 
transmission charges may be 
aligned with the revised timelines, 
to the extent feasible. 

Where extension has been permitted by the Commission, 
continued applicability of transmission/ other charges based 
on the original start date may result in additional financial 
liability without corresponding utilisation of the transmission 
system. Aligning charge applicability with revised timelines 
would improve regulatory consistency and better reflect 
actual system usage. 

 


